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R. V. SWAMINATHAN): (a) Yes, Sir. 
StvU .. 6 ~~I ... ~~ ell e(JUlp.Lalllt~ 01 llllsuse of 
Food for Work Programme in Jammu 
Region e1. Jammu and Kashmir State 
were received. 

(b) The complaints have been ~ot 

enquii~ed into. There has been long 
delay in the payment of tJhe wages of 
the workers. The system of measure-
ment of works adopted by the State 
Government seems cumbersome and is 
a t the root of the delay in making pay-
ment t(', the workmen. The State Gov-
ernment have been ad vised to modify 
the prevailing system and to ensure 
that wages of the workers are paid in 
future within a week's time. 
Repa.yment 01 loan by Protective Co-
operative Thrift and Credit Society 

Delhi 
4893. SHRI TRILOK CHAND: Will 

the Minister of AG RICUL TURE be 
pleased to state: 

(a) whether the Protective Coopera-
tive Thrift aria Credit Society, Delhi 
has not repaid the loans taken by it 
'from the Delhi State Cooperative Bank; 

(b) whether the members of the 
above society have not yet repaiJ the 
loan taken by them frem the society; 
and 

(c) if so, the number of such meln-
_ bers and the amount of loan (princi-
pal and interest) e,utstanding against 
"them? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): (a) to (c). 
The SoCiety took a loan of Rs. 43,000 
from the Bank out of which 
Rs. 26,5161.95 as principal is outstand-
ing. The Society's accounts have been 
audited upto 30th June, 1975. As on 
that date, Rs. 49,898 as principal and 
Rs. 613.40 as interest was due from 40 
members. 

Membership of the Chander 
CO-o»er&lJve House BuITdlne 

Llmlted, Delhi 

Narar 
Sooiety 

4894. SHRI NAND KISHORE 
SHARMA: Will the Minister of WORKS 
AND aOUSING be pleased to state: 

(a) whether it is a fact that the 
Registrar, Cooperative Societies, Delhi 

has not sO far verified the member-
ship of some of the members of the 
Chander Nagar Cooperative House 
Building Society Limited "rho were 
enrolled as members QS far back as 
1960 fOr allotment of plots by the 
Land and Building Department, Delhi 
Administration; 

(b) if so, the numbe::- of such mem-
bers; 

(c) the reasons why they were not 
allowed to partiCipate in the draw of 
lots held on the 4th January, 1974 and 
24th November, 1978; 

(d) the reasons for the delay in 
finalising their cases; and 

(e) the likely date by which their 
membership will be verified? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. -C. SETHI): (a) 
and ( b). The Registrar of Coopera ti ve 
Societies has not so far verified the 
mem bership of 2 persons whc. enrolled 
themselves as m~mbers in 1960. 

(c) and (dJ. The Society did not fur-
nish documents in respect of their eli-
gi bili ty for membership. Hence their 
names were not included in these two 
draw of lots. 

(c) Their cases would be finalised by 
tlhe Registrar of Cooperative Societies 
as soen as proper evidence in support 
of their eligibili ty for membership and 
allotment of plots is furnished by the 
Society or the members. 

Fixation of Higher Support Price of 
Paddy, Bajra, J"awar and Maize 

4895. SHRI MORD. ASRAR AHMAD: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Central Government 
have received any communication from 
the Government of U.P. seeking fixa-
tion of sup~rt price of Paddy, Bajra, 
Jawar and !\{size at Rs. 125 per quintal 
in place of lts. 95/- per quintal; 

(b) whether the· fixation of support 
price and its announcement before the 
sowing starts has also been sought; 




